
. 

V .- 

- 	 CENTRAL ADMIMST IVE TRIBUNAL 
GuwAlEwrz BENi 

• 	 GUWAHATI05 

5 

(DESTRUCTION OF RECORD RULES,1990) 
ØV,L- 

TT.TT1IY 

/,fp 	ç/ce44h1dP-J. 
c 	 j_gfof9 	 R.AIC.P.No........ ..............  

j 4-6 
- 	 EP/MM4. J? 

Ords 	 .......... 

Judgment/Order dtd.1.6 I. 	....... 

Judgment & Order dtd...................Received from H.C/Supreine Court 

 .......... ...... Ig ......................  

... 

R.i1/C.P ................................................. 	 ................. 

171.8 	 i 	OOa..A.G3,4'. 	... J)g.v-............. to..... 	.. ... . . 
V1  

Rej binder. 	. 	 Pg'........ .. .. . . .......to. .. .. 	......... 

Repl)r ... . ......... . ......................................... I'g.......................  

Any other 	 .......... ., ........... 

1 '1''i iexrio of Appearance ...  . . . . . • •....................... ••....... . . . . . . . . ...'.. . . . . . . ......    . . . . 

Additional eiffidavit......... 

'Written Ax gu.rrients. ......................... •. .............. 

Arrieriderrient Repl)r by Respoidents....,........ 

Arriendnient Repl3r filed by the Applicant.................................. 

Counter Reply ............. . .,.•.... ........................... ............... .............................  

SECTION OFFICER JudL) 

/ 



FO4 No.4 
(SLL RUL 

c1NTR.'tt 	MINIT' 	
R1bL)NIJ 

GUH,bJ:I BENCH 

In o23... 
c - 	

. 4 - . 4 I 	 - 

.1 (3fl 
Nar1e of the p2iQ. t(s) 

Name  

AcIv0C. 	- 

CotiflS61or the 	
/c....•• 

• TR 
S.-,  

OF THJ 

Cz

..- 

• 	 25 • ii. 04 	Heard Mr.A. Da sgupta. learned coun Se]. 

• for the applicant assisted by M.$si) tta 
Thc pp;a 

- .0,'- 	 rjee as well as Mr.M.K.MaZumr leEned 
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0.A.299/2004 

30.11.04 Present : Hon'ble Justice Shri R.K. 
Batta, Vice-Chairman 

Hon'ble Shri K.V.Prahladan, 
Administrative Member. 

: 

Heard Mr A. Dasgupta, learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents 2 and 3. 

Issue 	notice 	to 	the 

respondents on admission. Mr M.K. 

Mazumdar, learned counsel for the 

• respondents seeks four ,  weeks time to 

file reply. 

List on' 4.1.2005 for filing 

reply. Status quo order. dated 

25.11.04 shall continue till next 

date. 

*•. 	.,. 
Member 	 Vice-Chairman 

pg 

4.1.2005 	 Mr K. Bhattacharjee, 	learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents are present. 

On the plea of Mr M.K. Mazumdar, 

learned counsel for the responden'ts 

four seeks time is allowed for filing 

reply. List on 3.2.2005 for filing 
2 

reply.. Status quo order dated 25.11.04 

	

; Q 	 shall continue till next date. 

	

I 	
Member 

3,) 	 ,1 	
b b 

frr- - - '1 	 10.1.2005 	Written statement has been filed. 

The applicant may file rejoinder, if 

any. List on 3.2.2005. Status quo order 

dated 25.11.2004 shall continue till 
next date. 

Member (A) 

mb 



CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

.4 
Original Application Nos. O.A268/04(M.P. 127/04), 269/04(M.Pd29104), 

20/04(1 14104), 27 1104(M .P .134/04)1, 272iO4'LP .131/04), 273/04M.P .120/04), 
274104(M.P .128/04), 275/04(M.P .130/04), 276/04(M.P .135/04), 277/04(M.P .117/04), 
278/04(M.P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P .115/04), 
282/041\4.P .132/04), 283/04(M 2.124/04), 284/04(M P.121/04), 286/04(M 2.126/04), 
287/04(M .P .122/04), 288/04(M 2.119/04), 289/04M.P .136/04), 290/04(M.P4 59104), 

291/04, 292/04(M 1.137/04), 293/04(M .P .163/04), 294/04f 2 .1 60/04) 
295/04(M .P .138/04), 296/04(M .P .161/04), 297/04(M 2.164/04), 298/04, 

299/04(vf 2.157/04), 3 00/04(1%4 1.139/04), 302/04(M.P .158/04), 303/04(M2 .162/04), 
04/04(M 2.140/04), 305/04(M.P .141/04), 306/04(M.P .123/04), 307/04(M.P .125104) and 

313/2004. 

Date of Order: This the 16th  day of February, 2005. 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAIILADAN, ADMINISTRATIVE MEMBER 

O.A.No. 268/2004 andMP. 127/2004 

Mrs. BirajaMishra 
Wife of Ashok Kumar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

2. 	O.A.No.269/2004withMP.129/2004. 

Shri Aok Kumar Mishra 	 H 

Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, Upper Shillong, Shillóng. 

3, 	O.A. 270/2004 with M.P. 114/2004. 

Smti. Ina Baruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O.&P.S.—Dispur,Guwahati - 5. 

O.A. 27112004 with M.P. 134/2004. 

Shri AshokP 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat. Assam. 

O.A. 27212004 with M.P. 13112004. 

: 

• 	 I 

1 



Shri Amit Tripathi 	

2 

Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, (3aro Hills, Meghayalaya. 

O.A. 273/2004wjthMp.120/2004 

Shri Raiijit Kurnar Sinha 
Son of Shri Tej Kish ore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Bodhar, Guwahati, GuWa1iti— 17, 

O.A. 274/2004 with M.P. 128/2004. 

Sri (iandra Kurnar Ojha 
Son of Sri ShaktjKumar Ojha 
Principal, Kendriya Vidyalaa 
HPCL, Jagiroad, Morigaon, Assarn, 

O.A. 275/2004 with MI). 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaiu, Karnrup, Assam. 

O.A. 276/2004 with M.P. 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan Ia! Agarwal • 	
Principal, Kendriya Vidyalaya, 
ONGC,Jorhat. 
Assarn. 

• 	10. O.A.277/2004WjthMpJ17/2004 

• 	 Shri K.S. Murali Krishna 	- 
Son of Shir K. Sankar Narayan 

• 	Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

0.A.278/2004wjthM.p18/04 

Shri Nilarnani Pany 
• 	Son of Late Murali Dhar Pany 

Principal, Kendriya Vidyalaya 
UmroiCantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

Sri Gona Rama 

T . 

II, 	 ' 	 •: 

0 

,1 

• 

• 	 •,- 	
t• 

I. 	I' 

I I•  
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• 	• 	
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,r 	 3 
Son of Shri Giona Ragtiupati Rao 
Principal, Kendriya Vidyalaya, 
Missmari, Sonitpur, Assam. 

O.A. No. 280/2004 with M.P. 133/2004 

ay
:  

Son orshn Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL, Jorhat 
Assam. 

O.A. 281/2004 with M.P. 115/2004. 

Shri Vijayakumar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 
Dirict - Son itpur, Assaxn. 

O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradesh. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D.C. (lattopadhyay 
Principal, Kendriya Vidyaiaya 
Panban, Dhubri 
Assam. 

O.A. 284/2004withMP. 12J2004 

Sri Ranjan Kithore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar, Assam. 

18 	O.A. 286/2004 with M.P. 126/2004 

Smt. Pathamitra Basu 
Daughter of Late Priyabrata Ghoth 
Principal, Kendriya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya. 

ii 

19. O.A. No. 287/2004 with M.P. 12212004 

Shri Aipal Singh Bhati 
Son of Late Hanwant singh Bhati 



4 
Principal Kendriya Vidyalaya 
NEkis?, Nirjuli, Arunachaj Pradesh 

O.A.No.288/2004wjthM.pllg/2004 

Sn-it. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyaiaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with M.P 136/2004 

Sri Devendra Kumar Dwivedj 
3/0 Chandra Bali Dwivedi 	S  
Pt incipal Kendriaya Vidyalaya 
Duliajan 
Dist. —Dibrugarh (Assam), 786602. 

22, O.A. 290/2004 with M.P. 159/2004; 

Mr. V. Sivaji 
Sb - Venkatrainan 
Principal Kendriya Vidyalaya 	 :1 Kapmganj, Assarn 

23 	O.A.291/2004 

NMVaradharajulu 	 ' 
Son of N. MunuswalTly Naidu 	 r Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District—Dibrugaz'h, Assarn. 

24. O.A.29212004WjthM.p137/2004 

Sri Bhat Keshav Narasinha 
Sf0 Narasinha Bhat 
Principal Kendriya Vidyalaya 
Namrup' 

25 b A 293/2004 with M P 163/2004 

Sri Gobind Prasad Saini 
S/OCL.Sainj 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

26. O.A.294/2004wjthMpl6o/2004 	: 

Sri Sri SojanP John 
S/oPVjohan 
Priicipal, Kendriya Vidyalaya, 
Hijuguri colony Tinsukia 

S  

5, 
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 OA:295/2004WithM.P.13S'2PO. 

Sri P.C.'Ratha, 	 ' 	* 

Son of Mr. Rarna Chandra Ratha 
Principal Ken driya Vidyalaya 
Kunjaban, Agartala. 

 O.A.296/2004WithM.P.1611'2004 

'Sri K. Lakhmipathi. 
Son of Mr. E. Kothandapani 
Principal, Kendriya. Vidyalaya, 
K.V. .Pioject Sewak, 	Jo 99 APO. 

 O.A. 297/2004 withM.P. 164/2004 

Sri Md. Shabidur Rahman 
S/o Sh. Abdul Rashid 
PrincipaL Kendriya Vidyalaya 
ONGC, Sibsagar. 

 .O:A.298/2004. 

SriB.K.Pradhafl 
Sf0 Mr. G.M. Pridhan 
Principal Kendriya Vidyalaya 

• Kailashahar, North Tripura. 

 O.A.299/2004WithMP.157'2O°4  

• •.SriE.Anaflthafl 
'SIo — EllappaNaidU 
Principal, Kendriya'VidYalaYa, 
Tarapur,SilChar. ' 

 O.k. 300/2004 with M.P. 139/2004 

• 	Sri S.'Sarangi 	 •, 
Son of Sri M.D. Sarangi 
Principal KendriyaVidYalaYa 

• ONGC, Agartala. 

 0.A.302/2O04Wit11M.P.l5 8t2OOl 

Sri Radha Gobinda Das 
Son of Late SaratNarayafl Das 
Principal, Kendriya Vidyalaya 
Zakhama, Dist. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
S/o Sri SB. Mohapatra 

H, 
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6 	 H. 
/ 	Prinoipal, Kendfya Vidyafaya 

64 Bn. BSF, Jaraitola, Cachar, Assam. 

35. 	O.A304/2004 with M.P. 14012004 

Sri B. Bvijaya Varma 
S/o B.KannayyaRaju 
Principal KendriyaVidyalaYa 
Tuli. 

36 	O.A. 305/2004 with M.P. 14112004 

Sri Dayaram Yadav 
Son of Lt. R.C. Yada.v 
Principal, Kendriya V idyalaya 
Kurnbhirgrarn (AFS), Dist. - Cachar, Sflchar. 

37, 	O.A. 30612004 with M,P. 123/2004 

Sri R.S. Ramanuj am, 
Son of Sri Srinivasan R. 
Principal, Kendriya Vidyalaya 
New Bongaigaon, Assarn. 

O.A. 307/2004 with M.P. 12512004 

Si-i K. Sreeniva.san, 
Son of Kalyanasun daian 
Principal, Kendriya Vidyalaya 
ARC, Doomdama, 
Tinsukia, Assam. 

O.A.31312004. 

Sri Man dem Krishna. Mohan 
Son of Mr. M. Munaswarny 
Principal, Kcndriya Vidyalaya, 
GC CRPF, Langjing, Imphal, Manipur- 795113 	 ApplicantS 

By Advocates S/Sri A.C.Buragohaifl & N.Borah for Sl.No.1 to 20 and S/Sri A,Dasgupta 
& K.Bhattacharya for Sl.No.21 to 39. 

- Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, KVS 
18, Institutional Area, ç,Shaheed Jeet Singh Marg, 
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New Delhi-I 10 016. 
Through its Chairman 

Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazurndar, KVS Standing Counsel) 

ORDER(OL) 
SHRI M.K., GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

2L 	Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

3! 	
The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

common. 

By villwmt present O.As they seek setting aside of the decision of the 

chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 
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It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11 .2004 by the Comm i ssioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Conunissioner, KVS in his impugned order 

had specifically stated that: "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as acrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
(\\ 
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questioned. Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

9. 	
We may note that in all the O.As the order dated 18.11 .2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

10. 	
Following the ratio and the dicta laid down in the aforementioned 

nt O.As and quash order dated 18.11.2004 passed by the 
judgemeflt we allow the prese  

rvices of the applicants on the dictate of 
Commissioner, KVS terminating the se  

with liberty to the respondents to take action in accordance with rules 
Chairman, KVS,  

and law as held in para 52 of the aforesaid order passed by the principal Bench. 

As and Misc. petitions are disposed of. No costs. 
11. 	Accordingly 0.  

Sd/ !" 	( ) 
Sd/MEMB ER( A') 
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BEFORE THE CENTRAL AI)MENLSTIRATWE TRIBUNAL 

GAUIHATI BENCH, G1JWAIL4TI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No?i 	of 2004 ..t...  

SRI £ ANANTHAN 

Applicant 

-vS- 

Tue Union of India and Ors. 

Respondents 

SYNO$IS 

The applicants submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation / transfer and 66.23% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two yers and the academic qualifications required 

for the post of Principal is Masters Degree from recognized university with 

at least 4% marks in aggregate and B.Ed or equivalent teaching degree. 

The workinkq, experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals /. 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group W posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 
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/ 

with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 - 50 years relaxahie upto 5 years in the case of 

employees of Kendriya'Vidyalaya Sangathan and age relaxation for SC / ST 

and other categories as applicable wider the Govermnent of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicantir are entitled for holding the post of Principals since they are the 

persoils holding Group B' posts or posts of PGTs or Lecturer in pay scale of 

Rs. 650040500 or equivalent with atleast 10 years regular service iii the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitments were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the period 2000 2004. All the applicants have cleared the 

screening test conducted successftilly with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews and only 

thereafter qualifying in the interviews, they were offered the post f 

Principal. 

El 
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District: - Sitchar 

BEFORE THE CENTRAL ADI1TNTSTRATWE TRIBUNAL 

GAUTIATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Oiig!nal Application No................of 2004 

SRI E. ANANTIIAN 

Applicant 

-YS- 

The Union of India and Ors,. 

... .Respondents 

INDEX 

SL. No. Particulars 	 Aniiexare Page No. 
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District: - Silchar 

BEFORE THE CENTRAL AI)1llINTSTRATWE TRIBUNLL 

GAUTL&TI BENCH, GUWABATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No... J.j.... of 2004 

I. PARTICULARS OF THE APPLICANT 

SRI E. ANANTHAN 

S/C) ELLAPPANAIDU 

Principal Kendriaya Vidalaya, 

Tarapur, Silchar 

II.. PARTICULARS OF THE RESPONDENTS 

Union of India, 

Through the Secretary to the Govt. of India, Ministry of Human 

Resource Development, Central secretariat, New Delhi. 

Kendriya Vidalaya Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singh Marg, 

New Delhi, Throu,4i its Conmiissioner. 

Assistant Commissioner, 

Kendriya Vidalaya Sangathan, 

Regional Office, Silchar. 

III. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

Pa 

I. 
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The applicants declare that aggrieved by the action of the respondents 

in canceling the appomtment of the applicants as Principles of 

Kendriya Vidyalaya Sangathan on an erroneous ground of violation of 

Rules and Constitutional Provisions on equality of opportunity 

without affording an opportunity the present O.A. is filed seeking for 

a relief of continuing the applicants as Principals 

pe 	 IV. JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribiimnai Act, 

1985. 

FACTS OF THE CASE. 

A. The applicants submit that the recruitment rules provide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation / transfer and 66.2/3% is by 

direct recruitment on the basis of all India advertisement and 

33.1/3% by promotion. On such recruitment the period of 

probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized 

university with at least 45S)% marks in aggregate and 1.Ed or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of Rs. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group B' posts or the posts 
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or 

equivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recruits is 35 - 50 years relaxable 

upto 5 years in the case of employees of Kendriya Vidyalaya 

Sangathan and age relaxation for SC! ST and other categories as 

applicable under the Government of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they 

are the persons holding Group B' posts or posts of PGTs or 

Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast 

10 years regular service in the aforesaid grade. As per the amended 

rules since in the year 2000 recruitments were conducted every 

year Similar is the case of the other applicants, who were recruited 

pursuant to the notifications issued from time to time during the 

period 2000 - 2004. All the applicants have cleared the screening 

test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews 

and only thereafler qualifying in the interviews, they were offered 

the post of Principal. 

The applicants submit that initially they were offered the post of 

Principal on deputation basis (the word deputation is used as a 

misnomer in the appointment letter by the respondents since all the 

applicants are the regular employees of Kendriya Vidyalaya 

Sangathan and the question of deputation does not arise) It is 

pertinent to point oUt at this juncture that the appointments are 

made only against a general vacancy and all the applicants belong 

to the general category. As such the applicants humbly submit that 

their appointment is done only against the general vacancies andin 

the process the system of reservation was not 	nor deviated 

from the prescribed recruitment procedure. It is not out of place to 

mention that at the time of initial recruitment after conducting of 

screening test and interview, the respondent Sangathan has 

followed all the rules and regulations with regard to the SC/St 

- 	 I 
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reservations. I submit that the Principals like the applicants were 

also assigned their all India seniority. 

That applicants respectfully submit that the amendment of the 

recruitment rules existing as on date were done pursuant to the 65th 

Meeting of the Board of Governors of Kendriya Vidyalaya 

Sangathan on 19.03.1999 and the rules and regulations so amended 

are not modified so far any further. The applicants recruited 

-. subsequent to the amended recruitment rules have put up 

outstanding work and they are discharging their duties to the 

utmost satisfaction of their superiors. The Minister for Human 

Resources Development is the Chairman of Board of Governors, 

The Minister of State in the Ministry of HRD is the Dy. Chairman 

and The Joint Commissioner (Admin) shall function as the 

Secretary of the Board in his capacity as Ex-officio Secretary of 

the Sangathan and the Board of Governors consist of other 

members including Commissioner, KVS and two members of 

Parliament etc. 

As things stands such it has come to the knowledge of the 

applicants through the News papers and one such news item 

appeared in the Hindu dated 20.11.2004 under the heading 

"APPOINTMENT OF 300 PRINCIPALS CANCELLED". The 

applicants fall within the category of those appointments are 

sought to be cancelled by the action of the Ministry of Human 

Resources Development in a most arbitrary and illegal manner 

under the guise that these appointments were made in violation of 

Rules and Constitutional Provisions on equality of opportunity. 

Such action was initiated by Ministry of Human Resources 

Development (MHRD for brevity) only with an intention to 

unsettle the settled issues to somehow over rule the decisions of 

the previous Government I Administration. 

The applicants submit that the applicants apprehend that they 

would be reverted without giving an opportunity in terms of the 

principles of natural justice and also in violation of all the norms 

. 	L1 
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and protection' available to the applicants as laid down in various 

instructions and judicial pronouncements from time to time. it is 

further submitted that confirming their apprehensions, the 

respondents are going ahead in a frenzied spree of reverting all the 

Principals recruited subsequent to the amended recruitment rules 

which are in force as on date, including the applicants herein only 

to please their political bosses. 

G. That applicants submit that the order of reversion was already 

issued to some of the Principals in many regions through out India 

in violation of the principles of. natural justice. One, such order 

issued at Delhi is ified herewith and the respondents are issuing 

similar orders to all the applicants herein. It is submitted that non 

of the applicants have been reverted so far by issuance of such 

order and the balance of convenience forissuing interim order to 

contintie the applicants as Principals s in favour of applicants. In 

the circumstances, the applicants have no other .  . alternative or 

equally efficacious remedy except to approach this Hon'ble 

Tribunal in the exercise of its jurisdiction under section 19 of the 

Administrative Tribunals Act, 1986. 

Vll, GROUNDS. 

. The respondents ought to have given a reasonable opportunity 

to the applicants before issuing any orders, which are adverse to 

their service conditions and thereby violated t he cardinal 

principle of audi altareni partem which is the basic tenet of 

Administrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not amended the promotions given to the 

applicants cannot be withdrawn. 

The respondents ought to have seen, that any amendment of 

recruitment rules is prospective in nature and cannot be 

E 
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pennitted to be given a retrospective effect and therefore, even 

the recruitment rules are amended // modified, the services of 

the applicants cannot be disturbed. 

The respondents ought to have seen that all the applicants 

belong to the general category and they were recruited only 

against the general vacancies and are confirmed against the 

general vacancies and as such their appointment cannot be 

brought under any dispute. 

The respondents o:ught  to have seen that the Minister for I{RD 

is only a Chairman of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that no 

retrospective effect can be given to such an illegal and arbitrary 

decision and dislocate the applicants herein. 

The action of the respondents is arbitrary and violative of Art 

14 of the Constitution of India wherein the right of equality 

before law is provided, in the guise of protecting the equality of 

opportunity the right available under Article 14 of the 

Constitution of the applicants is being disturbed. 

The respondents ought to have seen that Article 311 of the 

Constitution of India provides for an elaborate procedure in the 

event it has been decided to reduce him to a lower rank by 

providing a reasonable opportunity of being heard and the 

action of the respondent is inconsistent with the same and 

therefore, the proposed action of the respondents is liable to be 

held bad in law. 

The respondents o.ught to have seen that the appointments of 

the applicants were ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order of the 

Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointments were done by the Commissioner and therefore, 
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the Chairman has got\ the power to review the same. It is mot 

respectfully submitted and reiterated that the appointments were 

by the Board of Governors and as such the Chairman 

being pQrt of the Board of Governors, he alone cannot take 

decision singly as Chainnan without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

moment but without admitting that the Board of Governors has 
. 

consented to the decision of the Chairman, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicants. 

The order that was proposed to be served on the applicants 

makes a very curious reading that since the initial appointment 

itself is void ahinitio and non-est in the eyes of law and 

therefore, the cancellation of the same without issuing show 

cause notice is justified in law is a self serving statement to 

justify their illegal and arbitrary act in canceling the rightful 

appointment of the applicants. 

The respondents ought to have seen that the applicants who are 

recruited as per the extant regulations and having worked for 

more than four years as Principals and having been regularized, 

the proposed office order is nothing but an attempt to deny the 

principles of natural justice. The respondents themselves 

offered the appointment to the applicants and the basic 

miriimwn requirement of a reasonable opportunity being denied 

to the applicants shows the vengeance that is being exhibited 

towards them with utter disregard to their employees] 

The action of the respondents created severe damage to the 

careers of the applicants, they could have applied in some other 

organizations had they not been appointed as Principals in this 

respondent organization and it is now too late in their, careers to 

do the same, and irreparable damage that is being done by this 

arbitrary and high handed action need to be given  a serious 

consideration by  this Hon'ble Tribunal. 

G 
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1) 	The applicant may be permitted to urge other grounds at the 

time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

I 	 1 

As applicants declâie that in view of the urgency there is no othe 

alternative or equally efficacious remedy except to approach this 

Hon'ble Tribunal in the exercise of its jurisdiction under section 19 of 

the Administrative Tribunil Act, 1985. 

MATTER NOT PREVIOULSY FILED OR PENDING WITH * 

ANY OTHER COURT. 

The applicants declare that they have not ified any writ petition or 

application before any other court ot any bench of this Hon'ble 

Tribunal nor any such application is pending before any,  them 

regarding the subject matter of this O.A. 

RELIEF SOUGHT 

For the reason stated above, the applicants herein pray that this 

Hon'ble Tribunal may be pleased to call for the records pertaining to 

the cancellation of the appointments of the applicants as Principals 

and consequently direct the respondents to not to cancel the 

appointment of the applicants as Principals by declaring that they are 

appointed as per the recruitment rules and to pass such other or further 

Orders as it deems just• and proper in the circumstances of the case. 

XL INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalization of the O.A. the applicants herein pray that this 

Hon'ble Tribunal may be pleased to direct the respondents to not to 

cancel the appointments of the applicants and not to revert them as 

e- 
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PGTs as the balance of convenience is in their flivour and pass such 

other or further orders as it deems just and proper in the circumstances 

of the case. 

PARTICULARS OF THE POSTAL ORDER 

a 	IPO No. 20 C I 55OO Date. 2.3. . oC+For Rs.50/- 

b. 	Envelopes with acknowledgnient 

C. 	Vakalat 

d. 	Matetial papers as per index. 

LIST OF ENCLOSERS 

Appointment letter 12.06.2001 

Order dated 08.01.2002 

Order dated 24.06.2002 

Order dated 07.07.2003 

Order dated 28.06.2004 

q,e,t- 	h o 4if'c.fio* '3 v 2.02. 

ith Itc.J 	JK L41M 



S 

- C 

S 

I 

VERIFICATION 

I, Sn E. Ananthan, 	S/a Ellappa Naidu, aged about 45 yrs, by 

profession service, resident of Tarapur, Silchar, do hereby verify that I am 

the applicant in the accompanying application. I am acquainted with the 

facts and circumstances of the case. I hereby verify that the statements made 

in paragraphs 1 to XIII are true to my knowledge and that I have not 

suppressed any material facts. 

And I set my hand in this verification today .. November 2004, at 

Guwahati. 

Signature 

11 
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KENDRIYA VIDYALAYA SANGATHAN 

•. 	 (ESTT.II SECTION) 

SPEED POST 

AREA 
'- :I44HE3ET SINGE MARC 
NEW..DELHI-11 0016  

- 	 F.74/20O1_KVS(E.1I)/56 . 	 DATE: 

THE ASSISTANT co1M):ssIoNER  

KENDRIYA VIDYALAYA SANGATHAN 

REGIONAL OFFIC. ci-fENNAX 

Subiect:ApPOifltmeflt of 
KV, IMS ArakkOflam 
to the post of PRINCIPAL 'in Kendriya 
Vidyalaya Sangathan by transfer on DEPUTATIOF'1 

BASIS in Pay Scale of 
* 	 - 	

1 

- 	 .- 	 e. 	 •-• 

Sir/tadam, 

On the basis of the recommendations of the Selection 

Committee, 	the competnt 	
authority has approved the 

appointment of ri E.Ananthan as Principal 

in KVS on deutat1bfl basis in pay scale of Rs.10000 - 325 
15200,'- with effect from the date he/she assumes the" charge 

of the post. His/Her.dePUtatiOfl inVS will be initially for 
a period of ONE YEAR or till f.irther orders whichever is 

earlier- The period of dèütátion can be extended on year to 
year basis for a maximum period of 5/years depending UOfl 

his/her conduct and . performance and 	adminiattative 

exigencies. 	The aPointmeflt will be governed by usual 

deputation trms: ...........• 

He/She is po&ced as Principal at Kendriya Vidyalaya ,  

Kubhigrar,_. 

He/She will have an option to draw pay in the scale 
of the post or draw deputation allowance, as per Govt. of 

............... India orders/ lnstructiOfls"Ofl -this subject.- 

3. 	. Shri 	 -•--- ....- ------------------_,_ may be informed 
that this appointment on deputation will not confer on him/. 
her any claim for permanent 	

as 

Principal in Kendriya \Jidyalaya Sangathan. Moreçver he/she 

) / 	
cannot claim for extension of deputation period as a matter 

' 	
of right. It should be clearly understood that the aforesaid 
period of deputation can be curtailed at the 'sole discretion 
of the Commissioner, KVS. On completiofl/terminat].on of 
deputation period, he/she will be reverted back to his/her 
Parent Offlce1±Pedr post 

/ 
/ 
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- 	 .- 	 - .... 	 ...- .. 	 . 	 .-.. 

.4. 	it is, therefore, requested that 
may please be relieved the instruction to 

join at K.V. 	KUflthh17Ifn .... 	 as 	Princira1 
latest by 30.6.2001, failing which it will be persumed th 
he/she is not interested in this offer and this offer wiLl-be 
t.reated as WITHDRAWN without any further notthe. 	Before 
relieving, it may be ensured that no disciplinary case is 
pending or contemplet,ed. 

In case It is round at any stape that the candidate 
does not setis±v/fulfil he eligibility condition ap.  
prescrjbed in eciuitrnent Rules for the post of Principal OR 
is not cleai from Vigilance anglt or has furnished inLorrect 
particulcrs or uppressedany material/information in the 
application for the post of Principal, his/her deputation 
shall otnd teiminated 

uul taith±ully, 

V. K. Gupta) 
Assistant Comm1ionr.Ac;mn 

.,For.Commissioner 

Copy to:- 

I,........
AnafltflPCT(MathS)C/oCp 	G,N.Swarny 0  iO Satyavan 

/Muthu ....3d4 .Nagar Avadic n henaT-00 054 
He may communicate his/her acceptance 	immediately 
-to this office withIn T days from the date of issue 
of offer and also report to posting place as stated 
above br the stipulated period. 

The Chairman.VMC,K.V. I(u1am_______________ 
with the reguest to intimate the date :of-joining of 
individual concerned to this office as well as 
Assistant Commissioner, KVS, R0,concerned immediately-
by

. 
 Speed Post/ FaX. 	 . 	. .. 

The principa], K - akkoriam . 

The Asst. Commissioner, KVS. RO. 
He/She is requested to intimate the date -of joining 
of the incumbent to this office immediately by Speed 

- -.. 	Post/Fax. 

Personal file. 	 06.Guard. file.\ 
. 	

.- - .1.. 	 H 
Assistant Commis6joner(Arlmn) - 	- 

	

. 	 - 	 ,..-. ...- 
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KENDRIYA \'IDYALAYA SANOATHAN 
18 - INSTITUTIONAL AREA 
S1-IAHEED JEET SINGH MARU 
NEW DELHI - 1 1 0 0 16 

F. 6-79/2001-KVS( E. II) 
	

DATE: /'I 2- 
OFFICE-ORDER 

Consequent 	upon his Selection to the post of 

Principal on deputation basis in the pay scale of 
Rs.10000-325-15200/-- and as per option exercised to draw his 
pay in the respective pay scale,the pay of Shri E.Ananthan 
,Principal,Kendriya Vidyalaya, Khumbhigram is hereby fixed 
as under:- 

Date 	 PGT 	 Prinin1 
R3.6500-200-10500., 	 Rs. 10000-325-15200 

1.9.2000 	 7900/- 

30.6.2001 	- 	 10000/-with DNI on 
Joined as 	 01 . 6. 2002, if 
Principal 	 otherwise 

admissible. 

(V.K.Gupt) Ill 
Asstt.Comrnissioner(Admn.&Fjn) 

Distribution: - 

Shri E.Ananthan,Principal,J(.V; Kumbhigram. 
12 

The Assistant Commissioner, KVS,RO Silchar. 
The S/Book of individual concerned is returned 
herewith . Receipt of the same may kindly be 
acknowledged. 

The Principal, K.V. Kumbhigram. 

Office order file. 
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KEN DR I YJ\ VT DY A LAYA SJ NqJyv 
(Estti1 Sec1joi) 

18, i 	tjtuj01j 	re Shflij 	Jeet SiIoh l'larg, Nw Delhi "110016 

	

No. 	
F.7o/2007Kvs( 

OFFICE ORDEy 

Approval of the competejt authorit. y is hereby 
cOvyd 

for ext0 of depu tion periods in re )ect of the ng J.':inc1 	
of Kerldriya Vidyalayas , who have been 

on deputaj0 basis for a period of one more Year or 
iJ.3. further orders whichever is earlier as indicated against each;_ 

Name of Principal and  KV where Working 	 Date of
depu!:atjo1 period LC;IAJ 	RCIo;, 

01. 	
SHRJ SO SHROTI  
iA 	 16 7. 2P02 1 JGAPAHAP 

;ur.:i 	VUilAp 	
28. G. 'CO2 	

• 
SHRI K 	

9.7, 200: 
• 	 D1Lj/J;. 

SHRT RN 	

29.  
• 	')• 	

;Ifl( 	1K 	LljVi.;j,: 	

. 
• 	• 	 OQl DO1ij 

o.c. 	
SHRI 11 Vi,IA/A VE1.lA 	

10.7. 2002 
07 

	

	
SHRI r ANANTHAN 	

0 6 2002 
KU 11131 I ORAl 

S'NI 1 KPISIJ?JA liOHj14 	
12 C 232 

LA NJTNG N , 02 THp Rt 

SlcPI PC MANA PATRA
2L C 2CC: 

10 	
SHRI V SHIVAJI  

S 	N 	 27 .6. 7007 
NO.1 	ILCIIA 

•i__. 	

oil 
•......- -..••-. .•., 

	 "flm. • 	 .__ 	 •,• __ • - 	

•. 	 4 	 J•_ 
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,0) 

it 'sclatifiee here that ,- 	 1 

i ) 	the period of deputation can he c i oide( 
c'ri 	'e a. r to year basis foi d 

. 	rs after recknoing tie lnxt.i. a1 da t 	of 
'c..riij 	on 	deputation 	depeno.ina 	up''i the, 

u "lOUd 1, concerned 	Princ i pal 	coliuuct "and 

	

r f o rir r 	ind adrnin3 strat. .ve Pxigi3rIc1..E 	rj 

c giri ? 1 or 	'4c)reoever / 	tin 	i'cint mriiit 	on 
/ 

	

	
'P U a ti o ri will not confei --on jri/her',ui claim 
or pcui r t aborption/i gl-tr apponticnt as 
Prni pa[ -in IKrririya /iuy3a'dJ S a nithn dC \iell 

	

/ h ct 	..houlLl 	riot 	c ci im 	i O 	exteflcLCLt J Of 
C Ti pt- i od aS a Illdt t ci oi r' yht 

A 	 k 	, 
e deputation periori cir1 be cur1.aed at 

'Clio 	 discieation of the Comn'iorter 	On 
coinpLiLiori /terminat ion of deputation period, 
he/she will. be  reverted back to his/her 1?arent. 
of 1 J.Cc3/ 1-.d€i' post  

flI' 	tei ns and condi.ti oris of the. oifei of. 
appt.'.ii1mi: of deputEit3..on to t.lie post of Principal 	of 'the 
:Ln(3 i.vi.du 3. c:onc 	r.'er in unal e r e d . 

... 0 •  

(V I Gupla) 
Deputy Coithnissiorier(Adrnn & Fin) 
For Commissioner.  

Individu 	Principal of KV 

Asstt Commissioner;KVS, Regional. office with.the 
request to makethe properientryinthe service 
book of the individual concerned with proper 
attestion 	immediately ahd:also'H regulate his. 
incremntwhichisdue for thisyear: under the 
provisions of rules as extended from time to time 

03 	 Chairman, VMC of Kendriya Vidyalaya concerned 

Education Officer(Vig). 	.• 0 

Office order file. . 	 0 

VI-0  rI  

• ' - 
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Kendriya VJ.dyaiay Sangathan 

(Estt.I Section) 

18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi -110016 

No. 	F.7-07/2002.Kvs(Estt1) 	Dated;- 

OFFICE ORDER 

In terms of the offer of appointment to the post 
of Principal on deputation b.asis ,approval of the competent 
authority is hereby conveyed for extension of deputation 
period in respect of tie following Principals of Kendrjya 
Vidyalayas , who have been working on deputation basis, for a 
period of one more year or till further orders whichever is 
earlier as indicated against each;- 

SNo, 	. 	Name of Principal 	Date upto which perIod 
and KV where working 	of deputation extended 

Region• 

 Shri 	S.G.Shroti 15.7.2004. Rangapahar 

 Sh.Suresh 	Sirigh 27,6.2004. 
1' at c h yr alit 

(Under order of 	transfer to No.2 Army Bhuj) 
 Shrj K.Sreenjvassan 08.7.2004. ARC Dumdoorna 

 Shrj 	K.N.Bhatt 28.6.2004 Namrup 

. Shri 	D.K.DWjVCdi 	. 26.6.2004.. Duliajan 

 Sh.B.Vijaya 	Ver li  na 09.7.2004. Tuli 

07.. Shri E.Ananthan 	. 29.6.2004. Kumbhigram 
• (Under order of transfer to Silchar) 

 
• 

. 	 Sh.l1 Krishna Mohan 29.6.2004 
. 	No.2 	Imphal 

 Sh.P.CMahapatra 25.6.2004. 
• Dholchera 

Shri 	V.Shivaji... 	. 26.6.2004. No.1 	Silchar 
(Under order of transfer to Karimganj) 

/ 	11. Shri DR Yadav 28.6.2004. Karimganj 
(Under order of 	transfer to Kumbhjgrafn) 



S 	
2 	 S 	

,_ 

Shri R.G.Das 	 24.7.2004. 49 
S 	 Zakhama 	 S  

Shri S.Sarangi 	 28.7.2004. 
ONGC Agart:ala 

Shri PC Ratha 	 02.7.2004. 
lKunjaban,Ayartaia 	 -. 

Shri A.K.Dixjt 	 . 31.7.2004. • 	
. ONGC Sibsagar  

• 	 (Under order of t:rinsfer to 	1 o) 

1j0. 	 Shri S,P.John 	 . 	•27.6.2004'44- 
Tinsukja 	. 	 S 	, 

• 	 17. 	 Sh.K.N.Roy Choudhary 	.. 	04.7.2004. 
Dinjan 	. 

(under order of transfer to No.1 Jathnagar) 

• 1.8. 	 ShriG.P.Sajnj 	 04.7.2004. • 	
. 	 S 	 ONGC'Nazjra 	 5 

• 19.7 	Sh .Sudhakar Singi 	 5 7 .2.004. • 	 Di.mapur 	. 
(Under order of transfer to I31AU Vatanasi) 

S ' ' 	02. 	 The terms and conditions of the 	offer 	of 
appointment of deputation to the post of Principal remain 

• 	 unaltered, 	S  

S 	 S. 	 . 	 S  

• 	 . 	 S 	 ( Rajvir Singh) 
• 	• 	

S 	 .' 	
Deputy.Commissjoner(pers) 	'• 
for Commissioner. 

Càpy to:- 	 S 	 'S  

• 	01. 	 Individual concerned. 	 S  

• 	 02. , 	' 	Asstt Commissioner, KVS, Regional office, Silchar 
with the request to 'make proper entry in the 
service book of the individual, concerned with 
proper attestion immediately and also regulate 

S 	 'his increment as per rules. 	 S S  

Chairman, VMCof Kendriya Vidyalaya concerned.. 

• Education Officer(vig). 	 S 	S S  

05. 	 Assistant Commissioner, KVS, RO, Ahmedabad/ Jammu • 
• 	, 	/Patna for favourof information. 	 S 	 • 

0 . 	 Office Order File. 
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/'L'/VDUJ Y,1 V/I) )'.'l l.A Y4 S.'IA'GA IJL'IA' 
(Esrr-I SlCTiOA') 

iS- IA'S777*1- 1 7IOA'.4L .4RE[, 
SlI.'UIL'II) J/./"/S/A!UI/ iIAUG 

17 .7-7/2002-}(VS(isu1) 	 Datcd: 28 6.200. 

Ul'l/C/:. -OU/)/.0 

in terms of (lie ofk'r of appointtneiit to the post of Principal on deputation 
;!s, 2;;2t'c?2! of !! cc ;_'fc! O!J!JC•' y !. Jj..e!y ccnvc"i'ed  

def](d(Iii(Iff pi iuci in i .i_'c.i uf iijiiiu wi,i F i,icipciis uf Ktnid, iYU vm .vu L(J%U, )'tU 
liuvhen t'orki,ig on deputation basis. fr a period ofcne more 'ear or till fiullier 

•.___-...-• -- ............ 

S.NojNarne of the Principal KV '.'.1ere working IDate upto '.'.'hich 
I  period o deputation 

extended  
20002005 

02 18h. Hernant Uoadhavay lAdra I 	29062005 
03 St.A.Tripathi T, 2'i.06.2005. 
Li.y±p Koraput 25-06-2005 

0:.!$h.P.vindr Prkh — 	19 fl7 7flfl 

uo,oIut.njiu_,fIcJn1jn 

O7lSrntVJPauarn -- 

.IIcIwI 

— IJ03NAL Bit'aner 
'. 37 200 

1 	270 

UY 5h.U.S.Ne,q 'Nan 	al bflur 21.6.'2UU5 
10 Smt. Kiran 8a DN Shikar 27.6.2005 

ur. R.K.Poonia Rajaui 1 	03.7.2005 
- -± 7q7flfl5 

" !'' 	I.ruIIIIQ 	I\cQ 'GD Rifle 29.0.2005 
1 41Sh. M.N.Sreekurnar IINSVaura I 	28.6,2005 
15 SmtJcbc Soncutc IITI '(" 	'MIfl 

—'Th iSh.E.Ananthan 	• Sichar 6.2005 

utuLi 2  3 6 2C0  
1S1)_ 0_ RYad  ±iiii 
"..)I 	 I 	i..,, 	 'y 	I  '"': 	t3Uj • 	27.0.2005 

21 :Sh.D.K L)'iecii I )li'n ''. 	(3 2005 
22 _Th.KJ 	h: • 	• • 	 '''' 

'LA DI 	k 	i 	liii 	/cifl fl 	")'ill II 	/ 	(It 	I 

• ;i 	Sb. !',KrihflmOI2I, •.• 	L' 	 ; 	;;; 

- 	.ii•• 	 / 	"II 	I 
2; 	;ll ( ;s5rot)lI 	.• 	 i:: 72005 4/7 



2. lie Ierni.r & coiicii 	0(1/ic offer of Uppo (uleill Of clelitaffo,, to (he post of 

(Rovi,- 
Dv. C0?Y!fl!!55j7or(p0,,j 

for COTflhl1i.YXio11r 
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GLh;t trnch 

IN THE CENTtAL hDMINISThATIVE TRISUNXI  

GIWA14ATI FNCH - GUcARATI 

:Ø 	No.299/2004 

19 THE MATTER OF: 

Sri F Ananth6n 'A 

__ Appi I cani. 

-VERSUS 

The Jnion of India & others 

Rsportdent•5 

- 

it, frI tLN hwarey, the Asistant Com- 

tsiorier, cendriya. Vidyaiaya Sanathan Region& 

Of fice Guwahati or bethq authorized to fIle this 

'irittn :tatcment do hereby so1eniy affitm and fii 

the written statement on behalf of .epondents No2 

and 3 as under.  

1). 	That 

copy of the 

supplied with 

reply has 

respondents.  

the respondents have been 6erved d. th 

Oiigined. Application and on being 

cozment3 from the Head-quarters this 

een submitted on behiif of the 

Con&L. 



2 	That the deponent states the al)Legatons I 
avexments whjch are not borne out by reoord are 

denied and not admittecL Any averments / allegations 

which are not spe rifjca1iv aditltted hereinafter are 

deenied to he deniL 

That the deponent h.s to apprisG that the 

grievance of the applicant is, that by issuing the 

order of cancellation of appointment and their 

repatriation to the tbtantive post their right have 
been violated1  whereas the applicant has no right to 
submit that any of theIr right haw hen, violated 

Inasmuch as in the advertisment it is ciewiy 

mentioned that the term of deputation shall be for a 

period of one year extendable from year to year tpto 

a madntum period of five ynarn and will he gon.ed 

by the existing instructions of th4 Government of 

India relating to deputatIon, and that the Cndriya 

Vidyalaya Sangathan deserves the right to rep3t:rlate 

the deputaUonist at any point of time even before 
Cmpietion of the approved deputation period wIthout 

assiing any reason 

41. 	That with regard to the statements made in 

paraqraphs 6A and 6. ti 	the repondent otates that 

thee are zatter of records and does not stthmit any 

comment. 

5). 	That with regard to the statements made in 

paaqraphs 6.E and 6.0 the respondent denies the  

correctness of the same for 1  the decision of the 



CheIrian in cancliing the appointment mvla on 

deputation hasis is  

Had the applicantz been appointed ao, per 

ule of the Keauiriya Vldyalaya $ang3than, then there 

was no need for the }endriya Vdyalaya Sangathan to 

take action in the tnanner it has taken no. To alloy 

the applicant to continue in the poet would mean to 

gicring a go-bye to all the Constitutional provieions 

and the Kendriya Vidyalaya Sanga.than would reraain a 

.sint.pectator by upressing the legitimate rights 

f those Oer-sons who were siigthle for being either 

promoted e.lr recruited as Princip1s It is :ubmitted 

that the then Corrnis1oner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year 

Simultaneously, the then ComraissLoner as approving 

clubbing of all the poets earmarked for General and 

OC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation although no such provialons were not made 

UiL the reruitment Rule for the post of Frincipal . In 

all, uptil now, there are 140 candidates whose 

appointments have been regularised against the Rules 

and as many as 187 persons orktng on deputation 

basis as Principals in Ararioaz Yendriya Vdyalayas 

Thee persons (Regularised as well as on pwtation 

are oupyinq the posts nt for the *kesert,ed as 

well as general category candid1tes The 

Cothni ioner' 0 power to appoint Principals in the 

mInner d*cided by the BOG was not foiiored strictly 

reP,ulti ,nq in injuzitico to persons be1ongng to 

Contd 
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r3rved / gner]. c.tegory. The pointmGnt tadG by 

tho Coiwissiorter cannot stand CA,44  ser'ftiny of 

14( iUaE&t12Ch as theit has been a fiagrnt 1riQiaton 

of Constitutlortal povizion vivi peron 

baiungLng to reerved / gal cetegory who C01114 

not gather oppor twilty to coipete for the post of 

rinipai ven the Hon 0  hie Suprette Courts Judçpuent 

on zeervt.1on has not he& followed while opstating 

the reruitnent Rules thereby thpdving the 

.legitiite riçht of persons in the reerved category 

from aetting appointed ao Principalar ever since the 

then Coissionr strted reguiarifing the 

deputationists as P3::incipal8 who were initially 

aTDointect for a £ied tenure 

That rith rgard to th gound st torth in 

the application in paragraph ViI. the deponent 

submits that these grciunds are L ,11 founded and no 

lerj to stand to suppoKL the olaipi of the applicant 

for the irregularities and ii geLities as mentioned 

in above paragraph being coittuitted in a .ppointiDO the 

applicant in the initial, it has violated the 

provisions as under 

Direct recruItment quotas Of ST/ sd OC 

categories hwe been utilized by the dOPwLatioillt' s 

incidentally, reservation rules are not applicable 

then the posts are filled up with by way of 

deputation Similarly, promotion quotas of all 

candidates haie been utUized by deputationist 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

'4) 

1 
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II, 	By denyinq -the opportunity of competing for 
the post of Erincipai to the qU puh1i 	the 
ContitutjonaJ. Provisions have been violated. 

Therefore, from the above it i seen that no 
action contrary to law has been taken by the 

rpondent and the actions have he•en ta ken in 

accordance with the Contitutionai provisions and 

further nore the applicants have no vested riqht. 
conferred upon them to seek quashing of the order 

datoci 1811-2004 and in the circumstances it is  

submitted that the applicant have not made out any 
case for interference by this Honrble Vrihurrnl. 

it is further wbniitte4 that as submittd 

above there were irregularities committed by the then 

misioner the pre3ent Cciioüer referred the 

matter to the Chairman for taking a dciision although 

the Commissioner htmslf harl pointed out t 

fllowin steps to rectify the same end details that-

WaSS,  put forward by the Commia Loner in this regard 

are as follows: 

'Corisidering this blatant violations In the 

recruitment rules for he poets 01  ?rincipals the 

foi.lowinq policy decisions are proposed to rectIfy 

the Litwtion; 

The order of. appointment £asud to the 

'rincipal on deputation for regularis thg their 

errice as PrincIpis while working on deputation may 

be cncelled. 

Comd. 
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All the deptationist working as Principal 

I may be zptriatd to thir parent cdr 	 . 

RecruitmeEtt Ruløs for ?rincipa!z may be 

arnnded provdng for 453 quelling marks in Master 

Drs in case of di ect recrui.tmnt and ince of 

rornot ees minImum 1 year qua.ii fyig service as Vice 

?rinipI in the Kendriya Vidya1ya for promotion to 

the pot of Principal 

ii. 	Special Recruitnent drire may he made for SC 

nd T to £111 up the backlog vcaiwis fllowd by 

the general recruthent for 01.1 cstegorl,rav to fill up 
the 

Theafter, on gtt3ig the dirGetion f,ro 

the Chairmanr the C01MMissioneir proceeded to is,-.-,ue the 

order deted 19-11-; OO4 	re.ding of the qr4er dated 

18112004 	itself makes 	it clear that the 

I  Coriionec had appiid hi mind and it is only the 

app. leant who are twisting the facts. 

As stiftitted, in the precedinq paragi':aphs, 

the chairman, VS who :z duty bomd to implemr&t th 

1 d lion& of the flOG hart, after going through the 

recoxds took a decision in the manner reaultlnq the 

i3uance of the order datci 1.8112004. This ordet 

had not been issLisd In violation of any pr1nc:p1e of 

natural justice but to protect the constitutional 

piovizions. It is further aubmitted that the orders 

has not been issued by wsy of punishment but the same 

has been passed for, their appolntm4.-nts as Princ.ipa1 



.% 

when effected by contravening the rules. It is 

submitted that the order dated l$11-2004 in not 

primitive in nature inamuch as the plcat' 

original position has been restored and therre 

question of civii rights having been violated does 

not arise 

It is most specifically stLbnittd that incø 

there is no right for the applicant to continue as 

erincipal on deputation and his further continuance 

would have harmed the interest of the organisation, 

it was the high time that a decision was taken in 

this regard to review the appointment made Had the 

appointment were made in accordance with rule no 

r view would have taken place and therefore it cannot 

he stated that the otder dated 18112004. 

repatriating the applicant is illegaL it is further 

submitted that no pxejudica is caued to the 

applicant and even if the principle of natural 

just.Lce were to he fo1lowd the result would have 

been same inasmuoh as appreciating the rule of 

deputation the applicant would not have got any right 

to continue in the post 

8) 	In view of thrz above it is subritted that 

there is no merit in the 00A and the OA is liable to 

be dismissed with cost s  it is also prayed that in 

view of the aovi the interim order pased by this 

Bonthie Tribunal maybe v.cated 

V E R I F Z CA T I C) 	.?age/8 

Cont&. 
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I Shri Uday Nzrayan khawarey, Son of Shri 3agat 

Naryan Khowarey, aged about 44 years, presently working 

"cis Assistant Commissioner in the Regional Office of Kendraya 
\/idyaktya Sn&ithan, Muliçjeon, Guwhnti, do hereby 
oiemny nifirm and declare as foflows: 

I. 	Th4t I iun the Assistant Commissioner of the Kendrlya 

'/idy&yn Sangathan, Maligaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case By 

virtue of my office I am competent to swear this affidavit. 

2. 	That thoi statements made in this affidavit and In the 
accompanying application in paragraph j '-,Q4,L5 are true 

to my knowledge, those made in paragraphs 

being rmter of records are true to my }nkrmation derived 

therefrom. Annexures are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	th day 

t 	2005 at GuwahaU. 

ntifi 	by 

DEPQENT 

Ado#akc; C-ierk. 
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c iNTI1I ENTRALADMINISTRATWE TRIBUNAL 
GUWAHATI IIENCII - GUWAIIATI 

O.A.NOAT OF 2004 
MISC. CASE NO. /2004 

Betweent 	r 
_1 

E. ANANTHAN 
Applicant 

AND 

The Kendriya Vidyalaya Sangathan and others 

Respondents 

REJOINDER FILED BY THE APPLICANT HEREIN 

I, Shri E. Ananthan S/O Shri Ellappa Naidu aged about 46 years, Principal, KV Silchar 
Distt. Cachar (Assam) do hereby solemnly and sincerely affirm and state as follows: 

i. I am the applicant herein and as such well acquainted with the facts of the case. I 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

2. The applicant begs to state that the entire reply statement is filed on a presumption 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable cndidates for the direct recruitment and promotion. At this outset it is 

importantto have a glance at the recruitment rules for the post of Principal. The 

deponent states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

• following such procedure, the respondent Sangathan can opt for filling up the 

vacancies on Deputation basis. No suitable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedure of drawing candidates 

by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence of such details an adverse inference need to be drawn that no such 

• procedure has been followed and therefore, this Hon'ble Tribunal ought to lift the 

veil to see the mischievous intentions of the respondents in trying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. 

p 



Applicant begs to state that a perusal of Appendix- 12 of the Accounts Code for 

the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the records of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KVS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MISNOMER and M1CHEVIOUS. 

In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Principals outside KVS admitting that they are facing shortage of Principals. This 

act of the respondents clearly indicates that the KVS had many vacancies of the 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as_________ 

The respondents have not offered promotion by applying the rule of pro forma 

promoti.on to any Principal working on so called Deputation basis who have fallen 

in the zone of Promotion from the post of PGT to Vice Principal from the year 

2000 to 2004, which clearly indicates that the KVS has treated all these 

appointment on regular basis. 

The applicant begs to state that the respondent KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

case, having recruited the applicant, the respondents did not even feel the 

necessity of issuing a notice disclosing the intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

cancellation of appointment of the Principals by proceedings dated 18-11-2004 is 

not by way of any disciplinary proceedings as the same is only to correct the 

mistake committed by the department. The deponent states that such a statement 



by the respondents indicates the irresponsible and arbitrary attitude they have, 
	IN 

-J 
towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

.7. It is not out of place that the respondents failed to explain as to the reasons 

existing for cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as.well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents failed to explain as to how such an arrangement would correct 

the imbalance .in the rule of reservation, which they allege had occurred by the 

appointment of the applicants 

8. The applicant states that the respondents failed to explain as to how the Chairman 

can over rule the decision taken by the Board of Governors in their 65th  Meeting, 

which was ratified, in the 66th  meeting. . Further the respondents failed to explain 

the irregularity committed by the then Commissioner when he is only an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

9. Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules andregulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KVS, the Commissioner has got power to make 

appointment to all posts at Head Quarters. and Regional offices as well as 

Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment Committee/DPC. The 

deponent states that the Commissioner made the appointment of the applicant 

pursuant to the minutes of the 65th  and 66th  Meetings of the Board of Governors 

and only on the recommendation of the Appointment CommitteelDPC and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also frilly qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 



H 	.. 

The applicant begs to state that the statements of the respondents that there is no 

provision for regularizing the deputationist against the regular vacancies without 

following the recruitment rules is a . mischievous and misleading statement 

intended only to disguise the malafide actions of the respondents in repatriating 

the services of the applicant as PGT without even following the basic minimum 

principles of natural justice and the protections available to them under the service 

rules as well as the Constitution of India. It is not out of place that the applicant 

was not recruited without following any recruitment rules and it is respeôtfIilly 

submitted that the applicant is fully qualified and selected only pursuant to the 

procedure followed for direct recruitment. 

The applicant begs to state that the entire procedure followed for recruiting the 

applicant is the procedure that is to be adopted for direct recruitment, as is evident 

from the fact that the procedure adopted for the direct recruitment of the 

SCIST/OBCs is the same as that is followed for the selection of the applicant. In 

fact the applicant as well as the reserved category candidates have gone through 

the same procedure for their selection and there is no difference. For instance a 

written test was conducted followed by an interview, which constituted the 

selection process for both the reserved category as well as the applicant who 

I 	 belongs to the general category. The deponent respectfully states that though 

I, 	 mistakenly the respondents termed the selection of the applicant as by way of 

Deputation, their intention all along is only to select the applicants on Direct 

recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment, failing which by way of 

deputation. When the respondents are not forthcoming with any information as to 

the attempts made by them to procure Principals by way of direct recruitment, for 

all practical purposes as well as per the intentions of the respondents, the 

applicant was recruited as Direct recruitment Principal and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption in the KVS is unsustainable. 

It is pertinent to point out that the Chairman is not the Competent Authority as per 

the Education Code and therefore, the Chairman cannot abrogate the powers that 

are not vested in him and try to interfere and over rule the acts of the 

Commissioner done pursuant to the decision of the Boardof Governors. 

Applicant states that the analysis of the reply statement filed by the respondents 

indicate that the decision to cancel the appointments of the applicant is taken in 

view of the fact that there was a violation of the reserved quota system but the 

respondents failed to furnish any statistics or any facts to prove their contention. 

The bald and bare statements cannot be a justificiition for cancellation of the 

appointments of the applicants. In fact the rule of reservation is followed as is 



evident from the notification calling for candidature wherein, it is categorically 

•1 	 mentioned that the backlog vacancies etc., of the reserved communities. 

14. Applicant respectfully begs to state that in June 2001 the services of 84 Principals 	 / 

recruited through the same procedure and qualification were regularized after 

completion of one year in the post. In the month of June 2002 the services of only 

20 Principals appointed in applicant's batch were regularized and in the month of 

June 2004 again the services of another 36 Principals of applicant's batch leaving 

26 Principals were regularized. The deponent is being repatriated as PGT whereas 

other Principals selected through same procedure and qualification in the same 

year and placed in the same panel have been absorbed as regular Principals. 

15 Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even the minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the PGTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

Therefore, it is prayed that this Hon'ble Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deems just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 
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VERIFICATION 

I, Shri E. Ananthan Sf0 Shri Ellappa Naidu aged about 46 years, by profession 
service , resident of Silchar (Assam), do hereby verify that I am the applicant in the 
rejoinder. I am acquainted with the facts and circumstances of the case. I hereby verify 
that statements made in paragraphs 1 to 17 are true to my knowledge and that I have not 
suppressed any material facts. 

And I set my hand in this verification today ............................2005, at Guwahati. 

2- 
Signature 

I 
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No F.-$ 5Q/84/KVS (Estt II) 	
L)atc. 09/10/2002 

(For Personal Attention) 

T.$Si$taIflCOmmiSSioiiei 

driyi V4dyalaya San gathan, 
All ø-dgtonal Offices, 

Fovardng of application in respect of Principals of Kendriya Vidyattya for enipioymen S 	. 	
. 	oid the ,Sangathaii. 

Sir/Mada,ip, 

tafli to draw your kind attention to the above notcd subject and to say that in the rcccnt pist so rn 
Prn,al of Kendriya Vidyalayas havc applied lr employrncnt on &putation basis or is a Clircet 
recrwee outside the Sangathan in lesponso to the open advertisement of the respective organ isation 

02 	
It nfornied in this behalf that the mduer has been e'ammed at length under thc pi ovIsIOns o( 

dénd.alô taking into th consideration of the facts tile services of the Principals of Kcndiiya 
,.Vilyas are required for smooth functioning of the Vidyalayas so that the students who 

are studying in 
the Vldyataya should geithe education in an uninterrupted manner.  

	

.. 	
. 	. 	

. 

03%'Af present the KVS s running short of tequired number of Principalc lo man the vacant posk and th -efore% 
 it hs been decided by the compt.tcnl authority not to allow the existing Ptincipab to apply lot 

• 	
..: 4. ..1...

this fact all the Assistant Commissioners are advised, not to forward application from 
the ?r1nLpaI toi employment outside KV5 

$ 	

4$ 	
I 	j 	•;.l 

This issues with the approval ofthc competent authority,  

Yours 4 ith fully. 
....s.,. 	.,. 	:. 	. 	 . 	

S 	 Sd! 	 - 
(S K Talapatia) •1 	. 	 r 	. 	 S 	

S 	 Sr. Administrative Officer 
Copy'to - 
01 	All dealing hands of Cdt - If Scetion 

ND Mise/2003IKVS(()R)f 	
D1ed 14/02/2003 

Fi'rdod to all Principals of Kendruya Vidyalae. tinder (uwahati Region lot inloim ttuofl and , neCdssaractIon 
C . 	..,. 	.. 	S.  

Sd! 

	

I. 	 . 	 (S. S: Sehrawat) 
(Assistant Cornmisconei) 
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